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BEFORE THE NATIONAL GREEN TRIBUNAL AT
NEW DELHI

ORIGINAL APPLICATION NO. 114 OF 2026

IN THE MATTER OF:

DR. AMIT KUMAR .....APPLICANT
VERSUS
UNION OF INDIA & ORS. ... RESPONDENTS

RESPONSE ON BEHALF OF U.P. POLLUTION CONTROL BOARD

|, Geetesh Chandra, S/o Radhe Shyam Chandra, aged about 47 years,
Regional Officer, U.P. Pollution Control Board, Muzaffarnagar, U.P. do

hereby solemnly affirm and declare as under: T

1. That | in the abovenoted capacity am well conversant with the
facts and records of the present case, hence am competent to
swear this affidavit.

fyc%

2. That the abovenoted matter came up for hearing on 16.02.2026

when this Hon'ble Tribunal has issued notice to Respondent

including the U.P. Pollution Control Board.

- 4
3. That it is submitted that one Shri Gaurav Gupta on behalf of M/s.
Quair International Pvt. Ltd. has applied Consent to Establish a
Khandsari and Jaggery unit vide application dated 23.12.2023.
The said unit was to be established on Khasra No. 279, 291, 292
in Village Rataund, Masoora, Shamli. "’Q}i{

PRERNA

2 5 MAY 2026
Am%
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4. That the U.P. Pollution Control Board after considering the said
application has granted Consent to Establish vide letter dated
03.02.2024. A true copy of the Consent to Establishment is being
enclosed herewith and marked as Annexure-1. (e} _

5. That however the said industry was not set up and in its place

alongwith some other land, the proposed industrial park is to be

4’0%

6. That in pursuance of the notice issued by this Hon’ble Tribunal
inspection of the site of Khasra Nos. 268, 273, 279, 284/2M, 286,
288, 289, 291, 292, 293 and 299 has been inspected wherein
M/s. lonex Textile Park Pvt. Ltd. has to be established for

establishing various textile units. The total area is about 115500

developed.

Sqg. Meters. At the time of inspection, it revealed that the said

Khasra Nos. has been declared as non-agricultural land by the

“has been found operational. After issuance of the order passed

by this Hon'ble Tribunal, no construction has been done in the

premises. hor, /

7. That two borewells have been found established which neither
have flow meters nor no objection certificate has been obtained
from the U.P. Groundwater Department. The distances of the

proposed project in various direction is as follows: '13?/
4 o

2 5 MAY 2026 M




Longitude/latitude | Measurement of distance from the
of boundarywall of | proposed project.
the proposed
project.
29.522551, In the south direction of the proposed
77.158227 project, there is abadi of Village
Ashrafpur  at a distance  of
approximately 160 meters from <l
boundary wall.
129.524341, In the east direction of the proposed
77.160143 project, Katha drain/river is situated at
a distance of about 250 meters from
the boundary wall and there is abadi of
Village Rataundh at a distance of
approximately 425 meters.
29.525634, in the north direction of proposed
> 77157983 oroject, there is abadi of Village| 2 .
Shyamnagar at a distance of about
PRERMATYAGI 530 meters.
I* Mu?&??i?’ﬁyﬁhﬁ ety ——— - :
L\ e 7868 29.523723, In the west direction of proposed
\ Q[,?_ (')Fﬁ'[ 77.153710 project, at about 70 meter's distance in
e Mo South-West direction from boundary
wall, there is Affordable Iconic Public
School (Educational Institution) and
abadi of Village Masoora at a distance
of about 840 meters.

SAUZAFFARNAGAR

2 5 MAY 2026

8. That it is informed that it is proposed to have a CETP for

treatment of effluent generated from dying units. Further as the 46
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built up area is more than 20000 sq. meters, hence it is
mandatory to have environment clearance from State
Environment Impact Assessment Authority, U.P. before
establishment of the project. A true copy of the inspection report
dated 22.05.2026 is being enclosed herewith and marked as

Annexure-2.

=

9. That it is submitted that the site of the proposed project is not as
per the guidelines issued by Central Pollution Control Board in
January, 2025 and the notification dated 29.01.2025 issued by

Government of India. O

b+

. That the U.P. Pollution Control Board craves liberty of this

Hon'ble Tribunal to file the present short affidavit and will,

subsequently file an additional/detailed affidavit, if so required. "Z&

DEPONENT

VERIFICATION
[, the abovenamed deponent do hereby verify that the contents of above

affidavit are true to my knowledge derived from official record. No part

of the same is false and nothing has been concealed therefrom.

VERIFIED ON THIS THE ZQS?L/', DAY OF MAY, 2026 AT
MUZAFFFARNAGAR. ’f/of

MQA@W‘\ horsbt Ll

y ' R PO ‘# xepcnent s
PRER T’YA@I SfArE adentlﬁed by *;u Bhcsornnsas DEPONENT
NOTARY [ save satisfied mysa" '\ :aur.mmg the
MUZAFEARNAGAT “eponent who under=y contents of
(2 affidavit whict nag pe A ‘Q‘*

i ad[out& t\{\e‘
sviowmedb totha e t fee....
2 5 MAY 2026 '“° v

MOTARY, DISTT, MUZAFFARNAGAFP



Annexure-1
S5 UTTAR PRADESH POLLUTION CONTROL BOARD
‘-‘%%}r!ﬁlf&” Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

Validity Period :03/02/2024 To 02/02/2029

Ref No. - 198013/UPPCB/Circle3(UPPCBHO)/CTE/SHAM L 1/2023 Dated:- 03/02/2024

To,
Shri GAURAV GUPTA
M/s Quair International Pvt Ltd.
MASOORA ROAD VILL RATAUND,SHAMLI,247773
SHAMLI
Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of

Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 23804947 dated - 23/12/2023. After examining the

application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

1 Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :
B- Main Raw Materid :

Main Raw Material Details

Name of Raw Material Raw Material Unit Name Raw Material Quantity
Sugarcane 200 TPD Metric Tonnes/Day 200
Food Grain CIP Chemicals Kg/Day 50
(Alkali) 50 kg/day
Lime 400 kg/day Ka/Day 400

C- Product with capacity :

Product Detail

Name of Product

Product Quantity

Jaggery and Khandsari (25 MTD)

25.0

D- By-Product if any with capacity :

By Product Detalil

Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
Bagasse Metric Tonnes/Day 70 70
2. Water Requirement (in KLD) and its Source :
Sour ce of Water Details
Source Type Name of Source Quantity (KL/D)
Ground Water (within Borewell 5.0
premises)
3. Quantity of effluent (In KLD) :




10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.
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Effluent Details

Sour ce Consumption Quantity (KL/D)
Domestic 3.0
Industrial 0.0

Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details

Fuel Consumption() Use
Others 10.0 Bagasse for Boiler 2 TPH
Others 2.5 Biogas for the same boiler
Others 0.100 Diesel/Gas/or as approved
by CAQM for DG Sets 100
KVA (02 Nos.)

Status of Environmental clearance.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

The industry is directed to furnish the progress of establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control device, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry within 6 months to the Board.

The industry will not start its operation, unless CTO is obtained under water (Prevention and control
of Pollution) Act, 1974 and Air (Prevention and control of Pollution) Act, 1981 from the Board.

It is mandatory to submit Air and Water consent application, complete in all respect, four months
before start of production, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act, 1981 may be initiated against the industry without any prior information,
in case of false submission of information or non compliance of conditions imposed in this CTE.

Unit shall comply the conditions of Environmental Clearance granted by the competent authority.

Unit shall comply with the conditions imposed in NOC granted by CGWA for ground water
abstraction.

Unit shall install electromagnetic flow meter at water source and outlet of ETP, and maintain the
records of water abstracted and treated effluent recycled or supplied to irrigation.

The unit shall install adequate APCS to achieve particulate emission standard of 150 mg/Nm3.

The industry should ensure the operation of the ETP and APCS in such a manner that it confirm the
standards lay down under the notification issued by MOEF& CC vide its GO no GSR .35 (E) dated
14/01/2016.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB.

Industry must strictly comply with the various provisions of notification no.1533 as amended issued
by MINISTRY OF ENVIRONMENT AND FORESTS, New Delhi dated 14th September, 2006 &
follow the Norms of Water (Prevention & Control of Pollution) Act 1974, Air (Prevention & Control
of Pollution) Act 1981 and Environment (Protection) Act 1986.

Unit shall use Bio-briquette as co-fuel with main fuel in the ratio of minimum 20 percent in boiler
subject to its availability.
The industry shall adopt an effective environment management system and environment

management plan to protect the environment. Due priority should be given for greenery development
and rain water harvesting in the factory premises and around.

Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppchb.com.
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Specific Conditions:

1. This Consent to Establish is being granted to M/s. QUAIR INTERNATIONAL PVT.LTD. for
establishment of aunit at Village Rataund, Masoora Road, Shamli (KhasraNo. 279, 291, 292) for
Production of Jaggery and Khandsari 25.0 MT/Day ONLY . In case of any change in production
capacity, process, raw materials use etc. the industry will have to intimate the Board. For any
enhancement of the above, fresh Consent to Establish has to be obtained from U.P. State Pollution
Control Board.

2. The sewage/ domestic effluent of the unit should not be more than 3.0 KLD and treated through
Septic Tank.

4. The unit shall ensure to install Effluent Treatment Plant of capacity 40 KLD as proposed in
Feasibility Report submitted with application form.

5. The unit shall ensure that no industrial effluent will be discharge outside the industry premises and
maintain Zero Liquid Discharge as proposed in Feasibility Report submitted with application form.
6. Continuous Progress report should be submitted to this Board by each date of 10th of every month
regarding installation of Plant, Machinery & green belt, APCS/ Effluent Treatment Plant etc.

7. Cooling/Scrubbing water should be totally recycled in process. Don't discharge any industrial
effluent from the unit.

8. Theunit shall ensuretoinstall Air Pollution Control System as proposed (1) Cyclone Type Dust
Collector, Wet Scrubber on Boiler 2.0 TPH Capacity with 20 Meter Stack Height from ground level
and ladder, plate form and port hole.

9. Roof top rain water harvesting system should be installed in premises to conserve the rain water.
10. Solid waste generated from the unit should be treated properly so that no caused Air, water or
soil pollution.

11. Prior to abstraction, industry shall obtain a No Objection Certificate from U.P. Ground Water
Department for abstraction of ground water.

12. The unit will not start its operation, unless Consent to Operate is obtained under Water
(Prevention and Control of Pollution) Act, 1974, Air (Prevention and Control of Pollution) Act, 1981
from the Board. It is mandatory to submit Air and Water consent application complete in all respect,
one month before start of operation of unit, to the U.P. Pollution Control Board.

13. The unit should be complied the provision of Environment (Protection) Act, 1986.

14. Exhaust stacks of proposed CPCB-IV Plus DG sets of 100 KVA (02 Nos.) should have 2.0 meter
high above nearest roof top. For control of noise, acoustic enclosure should be installed on DG Sets.
15. The unit shall ensure to comply the directionsissued regarding DG Sets by Commission for Air
Quality Management in Delhi-NCR and Adjoining Areas.

16. ThisNOC isissued purely from environmental angle and the Board will not be responsible for
any claim, counter claim, ownership, partnership, land dispute etc. of the unit.

17. Unit should develop minimum green belt 20 meter wide around premises or 33% total area of
land whichever is minimum, covered by the plantation of tall trees of suitable species as per the
guidelines set up by the Board vide its Office Order no.H- 16405/220/2018/02 dt. 16/02/2018. The
copy of thisguidelineis available at URL http://www.uppch.com/pdf/Green-Belt-
Guidle_160218.pdf. Y ou are directed to develop Miyawaki Forest as per the SOP available at URL :-
http://www.upecp.in/TrainingSessi on.aspx.

18. Under the Noise Pollution (Regulation and Control) Rule 2000, the industry shall take adequate
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to lessthan 75 dB(A) during day time and 70 dB(A).

19. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board, Uttar Pradesh Pollution Control Board and Commission
for Air Quality Management in Delhi-NCR and Adjoining Areas for protection and safeguard of
environment from time to time.

20. The industry shall provide adequate arrangement for fighting the accidental leakages/discharge
of any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard
including environmental pollution.

21. Industry shall submit first compliance report with respect to conditions imposed within 30 days
of issue of this permission. Please note that consent to Establish will be revoked, in case of, non
compliance of any of the above mentioned conditions.

22. Concealing the factual data or submission of false information/ fabricated data and failure to
comply with any of the conditions mentioned in this order attracts action under the provisions of
relevant pollution control Acts.
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Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 03/03/2024 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Regional Officer
UPPCB, Muzaffar nagar

Dated:- 03/02/2024
Copy To-

Regional Officer
UPPCB, Muzaffar nagar
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Annexure-2

Ao g &Ra aifdrewer Hﬁﬁo—vﬂﬁlﬂﬁmsﬂwom—ﬁ4/zmﬁusrﬁaw
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114 /2026 Tl0 AAT AR T4 YA 30w ssar goe ad § Rerasar s
AT HAR gRT Rioma gt o T 2 5 N smnew SaeEa u@ wofio
T TH W Y-, GEdle—avEl, SRue-aEel ¥ 17 oeife seEa @
O B ol B, e ST gie o affoa § o =i wguor i o
ERT W TESasT oy 2025 ¥ ol 2o & seoied ) aRaer oRsR &1
EIheT T 1,15,571.32 a0 B v uRaeT # ST serRdl @ s srgfasd
SHaE @ PEHRU vy QA fFEv G e wwafda ® S EIA
Notification 2006 ¥ Category B @ araifa SI. No. 8a Td 7¢ ¥ 3mesied 2|
Rrraeal gRT defia aRIeT §  gafewiy Fewi &1 aues 9 53 o=
e Jufed ad $Rd g¢ A0 Iy sRa affewer W Rk F shogo
H0—114 /2026 Sf0 3 HAR M Ja+ 3ifw AT o aew sifae far
AT B "0 ARSI §RT AP 16.02.2026 BT ey uwiRe fFY W §, e
g aie fa 3
... The allegation of the applicant is that the construction at the site has
commenced without obtaining any Environmental Clearance (EC) and CTE or CTO. In
support of such a submission the Applicant has referred to the photographs in Annexure
A-1 (page 18) and the inspection report in Annexure 16 (page 284) which indicate that the
boundary wall has been constructed and a workshop has been set up. The Applicant
further submits that area of this project is 1,15,571320 sq. m., therefore, it is a project
covered under clause 8A of Schedule to the EIA Notification, 2006. He further submits
that this project is also covered by clause 7(c) of the Schedule of the EIA Notification,
2006 which relates to the industrial estates/parks. He also submits that there is CETP to
be set up in the project which is covered by clause 7(h) of the EIA Notification, 2006. He
submits that though the project is covered by the EIA Notification but without obtaining
the EC, the construction activity has started. He has further submitted that project is being
set up in violation of the citing criteria prescribed by the CPCB in the Control of Air
Pollution (Grant, Refusal and Cancellation of Consent) Guidelines, 2025. That the
Guidelines 9(1)(a) provides for a distance criteria of 500 meters from the surface water
body but the project is being set up at a distance of 100-200m from Katha river whereas
the flood plain of the river has not been notified. He further submits that citing criteria in
Rule 9(1) (b) provides for a minimum distance of 500 m. for red category units from the
educational institutes but the industrial park is being set up adjacent to A.LP.S. English
Medium Public School.

e e (;% - \o

-—
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7.. Applicant is directed to serve the remaining Respondents and file affidavit, of
service atleast one week before the next date of hearing.

8. Till the next date of hearing, the UP PCB is directed to ensure that no illegal
construction is done by the Respondent No. 9 without requisite ECs and permission

10. List on 28.05.2026. ..... o
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29.522551, 77.158227 TR URANT @ cferr fagn ¥ e areesrare <
STHIT 160 0 H1 T8 TR I IRRGYR &1 Aarer Ko 2|

29.524341, 77.160143 IR IRATSTT B YRE Q2 & ReId are~srarel & onTae
250 H10 B T HTST a1 /78T Rery & v
ST 425 0 &1 30 9% T Yl B ey Rerg 2

29.525534, 77.157983 URIdd gRAGET B SR RIm § wng Srevsrre ¥
ST 530 HI0 &1 T W U WHTR & mErer Rerg 2

29.523723, 77.153710 i uRaH T @7 e Rem § wfig e o
cfaor—ufRe feam # @ 70 Mo B TH W e
Mgpip ufets wmar (el Gwm) ud o 840 Ho

BTN UR A GRRT B AT Rerg 2

e ©r V>



12 372

2025 & IUR o Aoft & It sredIfda Bkt 8| YRT WRBR gRT SINT iRy
feid 20.01.2025 & FFEUR ol AN @ =wla arEdIRT SN @ WIVAT 3 S
wie Sfa w8 21 Wefla uRalesT @1 &awa 1,15571.32 Tl & qor aRareET
SET FHRAI ¥ g AgEea SuaE & gheawor ag NIAN. &1 Fmfor far s
wafaa 8, of SAEN MRfdwm 2006 & ATER BTN B Fwla sowo 8T
(fSfes / wgaer dotge ficeem TRar >20,000 Sqm and <1,50,000 Sqm) TG 799 (SiH-
e giclic Wic) @ Jria Aresifed s &1 GRAeHET @ ®muer ¥ qd sy
TTaRT g e WiRrhRer (SEIAA) ¥ waieroiy Wil ura fbar smen sifvard
&

I8 W JIT BT & F e FRIe, So90 UguuT AT 9, JOehiTTR @
U3 H0—1385 / 310Y0 ¥0—114 /Sfo AT FAR /2026 f&7Id 19.02.2026 FRT Ho AT
cqeRd e wofeo B waieeia Wl td wow 99 @ Al / wenfa ura fad
fomr aRarer &1 FEior o 7 53 oM va 70 v sRa afdexor grT oy aneer
@ gue gRRed 6 om gg AR e ) oRaesT yewmE gRr e uA
Ho—ITPL/UND/NC/2026-01 f&ias 10.04.2026 & ¥a™ ¥ IRAGHT o W fH@ior o
T A8 | AR /WEART TG State Level Environment Impact Assessment Authority
(SEIAA) gRT Wiaweiiy wWigfd ure 8 @ SR ol UR™ 5 o9 & W 3 gfad
ferar T 81 Ry de B

C%ﬁ‘”“ B v g fuid

5
i
8, s >y
(Ramex 37 TEe) (alﬁﬁrw) (Fr Wy FuR)
TOZ0T0 wETougioatfio
J0%0 TEHYT fHEer 91 Gogomwﬁwa‘ns‘ Hogomw%m‘éﬁ% Sovo wgyYT R a9
HOTFHTTR | HATHIATR | SRR | HOTH |

D:\Neersj Mittal\Inspection report 2026.doc



373 "

D:\Neeray Mittal\lnspection report 2026.doc



14 374

Mansura, Uttar Pradesh, India @=

273, india

GH1E
Lat 2

D:\Neera) Mittal\nspection teport 2026.doo



375IONEX IONEX TEXTILE'PARK PVT LTD.

{Special Porpose Vehicle for Integrated Toxtile Park)
Regd. Office: C.6, Basement, Green Park Main, Hauz Khas, Now Deihi-110016

Project Site: Village Rataund (Khasra No. 268, 273, 279, 284, 286, 288, 289, 291, 292, 283, 299), District Shamli, Ullar Pradesh

GSTIN 08AAHCIB459H 120
Directors: Mr. Gauray Gupta | Mr, Rajendra Kumar Gupla

Date: 10/04/2026
Ref: ITPL/UND/NC/2026-001

To,
The Regional Officer, UPPCB, Muzaffarnagar, UP.

Subject: Un dertaking that no construction or development activity has been or will be
commenced before grant of CTE and EC

Respected Sir,
We, M/s lonex Textile Park Pvt. Ltd., hereby solemnly declare and undertake as follows:

1. NO construction, land development, earth-filling, levelling, foundation work, or any
physical activity whatsoever has been commenced or undertaken at the project site at
Village Rataund (Khasra No. 268, 273, 279, 284, 286, 288, 289, 291, 292, 293, 299),
District Shamli, Uttar Pradesh as on the date of this undertaking. '

2. We shall NOT commence any construction or development work at the project site until
the Consent to Establish (CTE) is duly granted by the Hon'ble UPPCB and the
Environmental Clearance (EC) is obtained from SEIAA, Uttar Pradesh,

3. We understand that commencement of construction prior to obtaining CTE and EC is a
punishable offence under the Water Act 1974, Air Act 1 981, and EIA Notification 20086,
and we shall strictly abide by all regulatory requirements.

4. Only ready made boundary work is done.

For and on behalf of M/s lonex Textile Park Pvt. Ltd.
For IONEX Textile Park Private Limited

&) N Q)R
| f\/ A\ mhﬁla\@/ .

Mr. Gaurav Gupta Director
L




BEFORE '.i“_HJE_ NATIONAL GREEN TRIB?UNAL, NEW DELHI
_Aereal/OANG. . 11402026,
In re: ' B ‘

Dr. Am|tKumar Plaintiff /Appellants/

Petitioner/Complainant

VERSUS ° ; ~
Union of India & Ors. Defendant/Respondent/
gt : Accused:

ENOW ALL 1o - whom-. these present  shall  come  that = I/We

Aoy Komay ch o\uLL-egm the above named Layw oflycan
do'her‘;::;i appoint (herein after called th advocate/s) to be my/our Advocate in the above

noted case & authorize :-
Mr.Pradeep Misra, Mr. Daleep Dhyani, Advecates,
138, New Lawyers Chamber, Supreme Court of India, .
- New Delhj, Ph. :011-23070011, Mob. 9810252518, 9811070721
To act, appear and plead in the above-noted case in-this Court or in any other Court.in which
" the same may be tried or heard and also in the appellate Court including High Court subject to
" payment of fees separately for each Coutt by me/ us, . ‘ , o
“To sign, file verify and present ‘pleadings, appels cross objections or petitions for execution
. Ieview, revision; withdrawal, compromise or other petitions or affidavits or other documents
2s may be deemed necessary or proper for the prosecution of the said case in all its stages.
To file and take back documents to admit and/or deny the documents of opposite party.
- To withdraw or compromise the said case or submit to arbitration any differences or disputes
‘that may arise touching or in any manner relating to the said case,
~To take execution proceedings. . ,
To deposit, draw and. receive money, cheques, cash and grant receipts thereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of

the prosecution of the said case.

To appoint-and instruct any other Legal Practitioner, authorizing him to exercise the power
and authority hereby conferred upon the Advocate whenever he may think it to do so and to
sign the Power of Attorney on my/our behalf, ' : '

AND VWe the undersigned do hereby agree to ratify and-confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts; as if done by me/iss to all intents
and purposes. ’ .
AND I/We undertake that I / we or my /our duly authorized agent would appear in the Court
on all hearings and will inform the Advocates for appearance when'the case is called.

AND I'/we undersigned do hereby agree not to hold the advocate or his substitute responsible
for the result of the said case: The adjournment costs- whenever ordered by the Court shall be
- of the Advocate which he shall receive and retain himself, B

AND T/we the undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw
- from the prosecution of the said case until the same is paid up. The fee settled is only for the
above case and above Court. I/We hereby agree that once the fee is paid. Twe will not be
entitled for the refund of the same in any case whatsoever. If the case lasts for more than three
years, the advocate shall be entitled for additional fee equivalent to half of the agreed fee for

every addition three years or part thereof.

IN WITNESS WHEREOT I/We do hereunto set my /our hf;md to these presents the contents
of which have been understood by me/us on this .26 dayof 05.2026 -

(bject to the terms of fees. | : v
/ . U . . ‘ @‘kﬁ]"/
‘ Chi

(PRADEEP MISRAYDALEEP DHYAND ent
Advocate

Law Officer-1

Lucknow

2607299
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Anuj Kumar Chaubey

U.P. Pollution Control Board
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